
FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the lnsolvency and Bankruptcy Board of lndia (Voluntary Liquidation
Process) Regulations, 2017 |

FOR THE ATTENTION OF THE STAKEHOLDERS OF GHODE GOLD FINANCE PRIVATE LIMITED

Notice is hereby given that the GHODE GOLD FINANCE PRIVATE LIMITED has commenced voluntary

liquid'ation on 25 / It/ 2O24.

The stakeholders of GHODE GOLD FINANCE PRIVATE LIMITED are hereby called upon to submit a

proof of their claims, on or before 24/1,2/2024, to the liquidator at the address mentioned against
' item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator: AJAY KUMAR

{Regn No. I BBr/r pA-m}}Hlffi[ s I 2ot7 -t8 Eo377l
Dale:25.1,L2024

Place: Nagpur

I

1. NAME OF CORPORATE PERSON GHODE GOLD FINANCE PRIVATE

LIMITED

2. DATE OF INCORPORATION OF CORPORATE PERSON 0s/o4/201.8
3. AUTHORITY UNDER WHICH CORPORATE PERSON IS

I NCORPORATED /REG TSTERED

Registrar of Companies-Mumbai
under Companies Act, 2013

4. coRPoRATE TDENTITY NUMBER / [{M{+ED--[IAB+H+V

lDENTIry NUMBER OF CORPORATE PERSON

u 65999 M H 2 0r8rT C307 7 49

5. ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL

OFFICE (IF ANY) OF CORPORATE PERSON

Registered office:
ROOM NO. A2 TAR BAZAAR,

NAGPUR, KATOL,

MAHARASHTRA-441302

5. LIQUIDATION COMMENCEMENT DATE OF CORPORATE

PERSON

2s/1.1/2024

7. NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE

NUMBER AND THE REGISTRATION NUMBER OF THE

LIQUIDATOR

AJAY KUMAR,

103, A.S. DIAS BUILDING, 1ST

FLOOR, 268/272, DR. CAWASJI

HORMASJI STREET, MARINE

LINES, MUMBAI- 4OOOO2.

Email: ajayfcs@gmail.com,
Tel.: O22-22078438,
lP Registration No:

r B Brlr PA-002 / tP -N00139 / 2Ot7 -

1.8/10377

8. LAST DATE FOR SUBMISSION OF CLAIMS 24/12/2024







GHODE GOLD FINANCE PRIVATE LIMITED
CIN No. U65999MH2018PTC307749 Ematl - rohitghode2042@gmail.com Phone: 9422805368

. Registered Office: Room No. A2, TatBazaat, Katol, Nagpur 44L 3Oz

CERTIFIED TRUE COry OF THE SPECIAL RESOLUTION PASSED AT THE EXTRA
ORDINARY GENERAL MEETING OF THE MEMBERS OF GHODE GOLD
FINANCE PRIVATE LIMITED HELD AT THE REGISTERED OFFICE OF THE
coMpANy SITUATED Af ROOM NO. A2" TAR BAZAA& NAGPU& KATOL -
4/iL3O2 ON MONDAY,2STH NOVEMBE& 2024 AT O5.OO P.M.

ITEM NO. 01

TO APPROVE THE VOLI/NTARY LIOVIDATION OF THE COMPAI{Y AND
APPOINTMENT OF A LIOVIDAJqR THEREQF
(Passeil as a Special Resolution) |

"RESOLVED THAT pursuant to the provisions of section 59 of Insolvency and
Bankruptcy Code, 2016 and other applicable provisions of all other applicable statutes
read with applicable provisions of Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations,2017 the company be liquidated voluntarily subject to
order of National Company Law Tribunal pursuant to section 59 (7) & (8) of Insolvency
and Bankruptcy Code, 20'J.6.

RESOLVED FURTHER THAT pursuant to provisions of section 59(5) upon passing of
this Special Resolution voluntary liquidation proceedings in respect of the company be

deemed to have corrunenced from the date of passing of this resolution subject to
approval of the creditors under proviso to section 59 (3) of Insolvency and Bankruptcy
Code,201,6.

RESOLVED FURTHER THAT pursuant to provisions of section 59(3)(c) of Insolvency
and Bankruptcy Code, 201.6, and applicable provisions of Insolvency and Bankruptcy
Board of India (Voluntary Liquidation Process) Regulations, 2017, Mr. Aiay Kumar,
Insolvency Professional registered with Insolvency and Bankruptcy Board of India with
Registration No. IBB/IPA-00{IP-N00739/2017-18|L0377 be and is hereby appointed as

Liquidator of the company for the purpose of Voluntary Liquidation of the company at a

remuneration of Rs. 5,00,000/- (Rupees Five Lakhs only) net of GST and other cesses and
reimbursement of actual out of pocket expenses for the winding up of the affairs of the

company on the following Terms & Conditions:

(i) The remuneration payable to the Liquidator shall form part of the Liquidation cost as per
Regulation 7 of Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulatigns, 2017 .

(ii) Rs. Z,0O,OOO/- lnupees,Two Lakhs) of his remuneration shall be paid to the liquidator at
the time of his appointment and the balance of Rs. 3,00,000/ - (Rupees Three Lakhs) shall
be paid to him in accordance with Section 53 of Insolvency and Bankruptcy Code,20'16
read with Regulation 35 of IBBI (Voluntary Liquidation Process) Regulations,20l7.
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GHODE GOLD FINANCE PRIVATE LIMITED
CIN No. U65999MH2018PTC307749F.ma:.]- rohitghode2}4h@smail.com Phone: 9422805368

Begistered Offrce: Room No. A2, TarBazaat, Katol, Nagpur 44L 302

(iii) The Liquidator shall be entitled to exercise all the powers given to him and to discharge
all his duties under section 59 of Insolvency uttd Buttkruptcy Code, 20't6 and, other
applicable provisions of other applicable statues read with applicable provisions of
Insolvency and Bankruptcy doatd of Irdiu (Voluntary Liquidation processi Regulations,

' 20!7 as may be required for dissolution of the company and for all matters incidental and
consequential thereto.

(iv) Pursuant to Regulation 34 of Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations,2017 and other applicable provisions of all applicable
statues, the liquidator is authorised to open a new Bank Account in the name of the
company followed by words'in Voluntary Liquidation' in a Sch6duled Bank and to credit
all receipts by him as liquidator and use the said money in accordance withpection 53(1)
of Insolvency and Bankruptcy Code, 20'1,6 and to transfer all moneys in existing Bank
Accounts to the new Bank Aicount for Voluntary Liquidation.

RESOLVED FURTHER THAT pursuant to the provisions of Regulation 4 of Insolvency
and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017 the
company from the liquidation conunencement date cease to carry on business except as

required for the beneficial winding up of its business but its existence to continue until it
is dissolved under section 59(8) of Insolvency and Bankruptcy Code, 201,6.

For Ghode Gold Finance Private Limited

,t;{|;.trnu

Bhushan Ghode
Director
DIN:08105455
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GHODE GOLD FINANCE PRIVATE LIMITED
CIN No. UO5999MH2018PTC307749Ematl- rohitghode204?.@gmallcom Phone: 9422805368

. Registered ofEce: Room No. A2, TarBazaat, Katol, Nagpur 44L 302

CERTIFIED TRUE COI'Y OF THE EXPLANATORY STATEMENT ANNEXED TO
THE NOTICE OF THE ERR^A. ORDINARY GENERAL MEETING OF THE
MEMBERS OF GHODE GOLD FINANCE PRIVATE LIMITED HELD AT THE
REGISTERED OFFICE OF THT COMPANY SITUATED AT ROOM NO. A2, TAR
BAZAA& NAGPU& KATOL - 4!41'302 ON MONDAY, 25rH NOVEMBE& 2024 AT
05.00 P.M.

ITEM NO.1

The Board of Directors of the Company at its meeting held on 19.1'1..2024, apProved the

Voluntary Liquidation of the Company in accordance with the provision of section 59

and other appiicable provisions of the insolvency and Bankruptcy Code,2d16 read with
the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations,2017 and the provisions of the Companies Act, 2013 as may be applicable in
this regard as the business of tlie Company has become cor4mercially unviable and

directors also observed that it is not profitable to continue business activities.

Further, the Company has also made full enquiry into the affairs of the Company have

formed an opinion that the Company will be able to pay-off its debts in full from the

available .uJh bulunces of the Company. In this regard, the Directors have made a

declaration of solvency duly verified by an affidavit.

Since itis observed thatbusiness of the Company has become cournercially unviable and

for the past few years it is not profitable to continue business activities, it has been

thoughiprudent to wind up the operations of the Company and to distribute the assets

lying with the Company to shareholders as per their respective holdings in the Company

after payment of all creditors and statutory dues.

The voluntary liquidation shall be effected in accordance with provisions of Section 59 of

Insolvency and Bankruptcy Code,2016 and Insolvency and Bankruptcy Board of India

(Voluntgry Liquidatiotr Pro..s) Regulations, 2017. Section 59 oI Insolvency and

ilankruptcy Code, 20L6provides that the voluntary liquidation shall require the approval

of the shareholders by a Special Resolution. Hence, the said resolution is proposed to be

passed as a Special Resolution.

In accordance with the provisions of Section 59(3)(c) of Insolvency and Bankruptcy Code,

Z016,it is proposed to appoint Mr. Ajay Kumar,Insolvency Professional, registered with
Insolvency una nunt*pt y Board of India having registration no. IBBI/IPA-002/IP-
N00139/i017-15/10377 asthe Liquidator for the proposed Voluntary liquidation process

at such remuneration as provided in the proposed resolution

Copy of Declaration of Solvency approved by the Board. at its meeting_held on19.11'.2024

is available for inspection by members during the office hour from 09.00 A.M. to 05.00

p.M. on all working days, except Saturdays and Sundays, at the Registered Office of the

Company, till the "aut" of the ensuing Extra-ordinary -General Meeting. None of the
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GHODE GOLD FINANCE PRIVATE LIMITED
CIN No. U65999MH2018PTC307749Email- rohitghode2Q42@smaiil.com Plione: S+ZZAOA}AA

. Registered Office: Room No. 42, TarBazaat, Katol, Nagpur 44L 902

Directors of the Company andf or their respective relatives shall be considered to be
concerned or interested in the proposed Special Resolution.

For Ghode Gold F'inance Prfuate Limited

lffi',f \

Director
DIN:08105455

Date:19,71.2024

I
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Consent by shareholders for shorter notice

[Pursuant to section L0L(1) of the Companies Act, 201fl-l

To

The Board of Directots,

GHODE GOLD FINANCEPRIVATE LIMITED

Room No. AzTar Bazaar,

Nagplrt, KATOL,

Maharashtra- 441302

I, Naresh Ghode, son of Ashok Balkrishnaji Ghode, member of the Company

holding (1,65,000 Equity shares of Rs. 10/- each) constitutingT4.29% hereby give

my consent, pursuant to section 101(1) of the Companies Act, 2013, to hold the

Extra Ordinary General Meeting on 25ft November,2024 at 05.00 p.m. at shorter

notice.

(Naresh Ghode)

Member

Date: 22.11..2024

I
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Consent by sharehold.ers for shorter notice

[Pursuant to section 101(1) of the Companies Act, 2OI3l

To

The Board of Directors,

GHODE GOLD FINANCE PRIVATE LIMITED

Room No. A2Tar Bazaar,

Nugplrr, KATOL,

Maharashtra- 441302

I, Sukumar Ghode, son of Prabhakarrao Ghode, member of the Company

holding (1,65,000 Equity shares of Rs. 10/- each) constituting1,4.29% hereby give

my consent, pursuant to section 101(1) of the Companies Act, 2013, to hold the

Extra Ordinary General Meeting on 25ft November,2024 at 05.00 p.m. at shorter

notice.

Date: 22{L1,/2024

I
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Consent by shareholders for shorter notice

[pursuant to section 101(1) of the Companies Act, 20131

To

The Board of Directors,

GHODE GOLD FINANCE PRIVATE LIMITED

Room No. A2Tar Bazaar,

Nugplrr, KATOL,

Maharashtra- 441302

I, Nilesh Ghode, son of Viiay Wamanrao Ghode, member of the Company holding

(1,65,000 Equity shares of Rs. 10/- each) constituting 74.29% hereby glve my

consent, pursuant to section 10L(1) of the Companies Act, 2073, to hold the Extra

ordinary General Meeting on 25ft Novembe+2}24at 05.00 p.m. at shorter notice'

Date t22{LI/2024

I

(NilesllGhode)

Member

t{i
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Consent by shareholders for shorter notice
[Pursuant to section 101(1) of the Companies Act, 20131

To

The Board of Directots,

GHODE GOLD FINANCEPRIVATE LIMITED

Room No. A2Tar Bazaar,

Nugplrt, Katol,

Maharashtra- M1302

I, Bhushan Prabhakar Ghode, son of Prabhakar Ghode, member of the Company

holding (1,65,000 Equity shares of Rs. 10/- each) constituting74.29% hereby give

my consent pursuant to section 101(1) of the Companies Act, 2013, to hold the

Extra Ordinary General Meeting on 25ft November,2024 at 05.00 p.m. at shorter

notice.

iBhushan Ghode)

Member

Date:22.11.2024

I
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Consent by shareholders for shorter notice

[Pursuant to section 101(L) of the Companies Act, 201tgl

To

The Board of Directors,

GHODE GOLD FINANCE PRIVATE LIMITED

Room No. AzTar Bazaar,

Nugplrt, KATOL,

Maharashtra- 441302

I, Abhiiit Ghode, son of Ashok Ghode, member of the Company holding

(L,65,000 Equity shares of Rs. 10/- each) constituting '1,4.29yo hereby gtve my

consenf pursuant to section 101(1) of the Companies Acf 2073, to hold the E*tra

Ordinary General Meeting on 25t'November,2024at 05.00 p.m. at shorter notice.

Date:22-!l-2024

I

(Abhiiit GfroAe;

Member

s



Consent by shareholders for shorter notice

[Pursuant to section 101(1) of the Companies Act, 201lgl

To

The Board of Directots,

GHODE GOLD FINANCE PRIVATE LIMITED

Room No. AzTar Bazaar,

Nugput, KATOL,

Maharashtra- 441302

I, Tushar Ghode, son of vilasrao Ghode, member of the company holding

(L,65,000 Equity shares of Rs. L0/- each) constituting 1,4.29% hereby glve my

consenf pursuant to section 101(1) of the Companies Ac! 2073, to hold the Extra

Ordinary General Meeting on 25ft Novembeg2l24at 05.00 p.m. at shorter notice.

W
(Tushar Ghode)

Mernber

Date:221rfl/2024

s
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consent by shareholders for shorter notice

[Pursuant to section 101(1) of the Companies Act, 20rgl

To

The Board of Directors,

GHODE GOLD FINANCE PRIVATE LIMITED

Room No. A2Tar Bazaar,

Nugptr, KATOL,

Maharashtra- 441302

I, Rohit Chandrakant Ghode, son of Chandrakant Ghode, member of the

company holding (L,65,000 Equity shares of Rs. 10/- each) constituting1,4.29%

hereby glve my consent, pursuant to section 101(1) of the Companies Act, 207g,

to hold the Extra Ordinary General Meeting on 25ft November,2}24at 05.00 p.m.

at shorter notice.

wv
(Rohit Chandrakant Ghode)

Member

Date: 22.11,.2024
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